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Bill Summary
The Andhra Pradesh Reorganisation Bill, 2014
 The Andhra Pradesh Reorganisation Bill, 2014 was

introduced in Lok Sabha on February 13, 2014 by the
Minister for Home Affairs, Mr. Sushil Kumar Shinde.

 The Bill provides for the reorganisation of the state of
Andhra Pradesh. It carves out a separate state called
Telangana comprising 10 districts of the existing state
of Andhra Pradesh.

 Formation of Telangana: The newly formed state of
Telangana will comprise of the following districts of
Andhra Pradesh: Adilabad, Karminagar, Medak,
Nizamabad, Warangal, Rangareddi, Nalgonda,
Mahbubnagar, Khammam and Hyderabad.

Andhra Pradesh and Telangana will have a common
capital, Hyderabad, for 10 years.  After this period,
Hyderabad shall be the capital of Telangana only.  The
central government will constitute an expert committee
to recommend a new capital for Andhra Pradesh within
45 days of this Bill’s enactment.

 Role of Governor: The Governor of the existing state
of Andhra Pradesh shall be the common Governor for
both states for a period determined by the President.  As
part of the administration of the common capital area of
Hyderabad, he shall be responsible for (i) security of
life, liberty and property, (ii) law and order, (iii)
internal security, (iv) security of vital installations, and
(v) management and allocation of government
buildings.

 Representation in Parliament: After the bifurcation,
Andhra Pradesh will have 11 seats in Rajya Sabha, and
Telangana will have 7.  In Lok Sabha, Andhra Pradesh
will have 25 seats and Telangana will have 17 seats.

 Representation in the Legislative Assembly and
Council: After the bifurcation, the total number of seats
in the Legislative Assembly (L.A.) for Andhra Pradesh
will be 175 and for Telangana will be 119. Further, the
Governor may nominate one member each, from the
Anglo Indian community, to the LAs of the successor
states.  The Legislative Council (L.C.) of Andhra

Pradesh will have a maximum of 50 members, and
Telangana, 40 members.

 High Court: The High Court at Hyderabad shall be the
common High Court for the successor states for a
period of time.  Following this, it shall become the High
Court for the state of Telangana, and Andhra Pradesh
shall get a new High Court.

 Revenue Distribution: The resources allocated by the
13th Finance Commission to the existing state of
Andhra Pradesh will be apportioned between the two
successor states on the basis of population ratio and
other parameters.  The centre may make grants to the
successor state of Andhra Pradesh.

 Treasury and bank balances: The cash balances and
credit balances of the existing state of Andhra Pradesh
will be divided between the two successor states on the
basis of population ration.  This apportionment will be
carried out by adjusting the credit balances of the two
states in the books of the Reserve Bank of India.

 Polavaram Irrigation Project: The central
government will execute the irrigation project in
consultation with the governments of Andhra Pradesh
and Telangana.

 Centre’s assistance for police forces: The central
government will assist the two successor states in
raising additional police forces. Further the centre will
maintain the Greyhound Training Centre in Hyderabad
for a period of three years, common to both states for
that period. After this, the training centre shall belong
to Telangana.  The Greyhound and OCTOPUS forces
of the existing state of Andhra Pradesh shall be re
distributed between the two successor states.  The
centre will assist the successor state of Andhra Pradesh
in setting up a similar training centre.

 The Bill also proposes consequential amendments to
The Representation of the People Act, 1950, the
Delimitation of Parliamentary and Assembly
Constituencies Order, 2008, and First and fourth
schedule of the Constitution of India.
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